2053 Written Answers

Starred Question No. 106 on the 16th
November, 1860, and state:

(a) whether Government have re-
ceived the recommendations of the
Central Sanskrit Board regarding
financial aid to Gurukulas;

(b) if so, the details thereof; and

(¢) the action taken thereon?

The Minister of Educatidn (Dr. K.
L. Shrimali): (a) Yes, Sir,

(b) The recommendations of the
Central Sanskrit Board on the subject
are laid on the Table of the House.
[See Appendix I, annexure No. 91].

(c) The recommendations of the
Board have been accepted by Govern-
ment and the Gurukulas have been
requested to send their requirements.

Wl smrafae ¥ owfs &
fed wtfew o

‘agr‘.{ﬂm‘fﬁ': .
ot T e e 3

w7 T AT 15 AT, (ko
& ardifea g7 g&ar 930 F IACF
gravy ¥ gg aqry ®Y HOT F4 6 ¢

(%) F@v W garafas AT,
W fadm dar o) wrdw gfes
AT Y s F w¥faw o F g
T& Td AF B §F FE & 5T & AR
¥ gu = favrg &< fomr mar @ WK

(=) afz g, av Saw =rQ
w“ g’

TE-wd wwrvw ¥ Tow sy (i
wre) (%) Wi ag )

(&) w& adi 9sar

" $hrimatl Ila Palchoudhuri:
369 8hrl Chintamoni Panigrahi:
‘Y Shri Tridib Kumar
L Chaudhari:

Will the Minister of Finance be
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pleased to state:

(a) whether it is a fact that the
Government of West Bengal have
requested the Government of India
for financial assistance in connection
with rehabilitation of Assam refugees
in West Bengal; '

(b) it so, the reaction of the Gov-
ernment of India thereto; and

(c) the quantum of assistance

given?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a) to
(c). A request has been received from
the West Bengal Government that a
part, if not the whole, of the expendi-
ture incurred by that Government in
looking after the persons who had
migrated to West Bengal from Assam
in connection with the recent disturb-
ances in the latter State should be
met by the Central Government. This
request is under the consideration of
the Government of India.

Cracker Explosions in Delhi
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Will the Minister of Home Affalrs
be pleased to state:

(a) whether it is a fact” TBat three
persons were injured when a cracker
exploded with a big bang near the
crossing of the Parliament Street and
Connaught Circus on the 10th Jan-
uary, 1961;
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(b) the kind of the cracker;

(c) whether any person has been
held in this connection; and

(d) how many such cases of explo-
sions occurred in Delhi and New
Delhi during November, 1960, Decem-
ber, 1960 and January, 19617

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Three persons received minor
injuries when a cracker exploded near
a bus stand in the vicinity of Regal
Building on Parliament Street on the
10th January 1961 at about 7 p.m.

(b) It is reported that it was @
throw-down type of cracker contain-
ing a mixture of potassium chlorate
and arsenic sulphide tied in a piece of
cloth with jute strings.

(c) No person has yet been arrested
in this connection,

(d) No explosions occurred in
Delhi in the months of November and
December, 1860. There were 8
cracker explosions during January
1961. They are under investigation.

Wealth Statements of Government
Employees

*371. Shri Mahavir Tyagi: Will the
Minister of Home Affairs be pleased
to state:

(ay whether a wealth statement is
obtained every year from al] officers
of Government of India; and

(b) whether such statements also
cover the conditions of employment
of their sons, daughters and sons-in-
law or daughters-in-law either by
way of contracts, agencies or in ser-
vices, which they secure either from
the Government or from private firms
which have a direct dealing with the
Department in which the officer is
employed?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No; returns relating to immovable
property only are obtained ever year
from Class I & Class IT officers.

(b) No.
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